W.P(C). No. 355 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr S Sen Gupta, learned State counsel prays for and is
granted 2(two) weeks’ time to seek instruction as to why Annexure-
A to the additional affidavit filed by Shri C.C.M. Mihsil, I.A.S. Director,
Educational Research & Training dated 22.08.2013 has not been
complied with. The instruction shall also indicate as to whether
thereafter there has been any vacancy in Grade-IV in the

organization.

List this case on 24.10.2014

CHIEF JUSTICE (ACTING)

V.Lyndem






W.P(C). No. 313 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr. KC Gautam, learned counsel, states that he has received
instruction to enter appearance on behalf of respondent No. 5. Thus,
he prays for 2(two) weeks’ time to file affidavit-in-opposition. He may

do so. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 314 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioners states that he has taken steps
for service of notice on private respondents. However, service report

is awaited. List the matter there with.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 315 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for Union of India prays for and is granted

time till Monday to seek instruction. List on 13-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C).No. 317 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr. RG Momin, learned counsel for petitioner prays for and is
granted 2(two) weeks’ time, as Mr. AH Hazarika, learned counsel,
engaged to argue the matter is out of station.

List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 323 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondents prays for and is granted
further 2(two) weeks’ time to file counter affidavit. List on 24-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 326 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for Union of India prays for and is granted
2(two) weeks’ time to make available the records pertaining to
quarterly ACR of the year 2006 in question, relating to the petitioner,

and also the DPC proceedings said to have been held in 2009.

List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






W.P(C). No. 333 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondents prays for and is granted

further one week’s time to file affidavit. List on 17-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 61 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for private respondent prays for and is
granted 2(two) weeks’ time to file counter affidavit. List on 24-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 8 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner states that he has received the
copy of additional affidavit filed by respondents-Union of India
yesterday itself. Thus, he prays for and is granted 2(two) weeks’ time

to file rejoinder affidavit. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 12 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner states that Mr. S. Chakravarty,
learned counsel engaged to argue the matter is on sanctioned leave.

List the matter after the leave period is over.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 18 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondent prays for and is granted
further 2(two) weeks’ time to file affidavit-in-opposition. List on 24-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 20 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondent prays for and is granted
further 2(two) weeks’ time to file affidavit-in-opposition. List on 24-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 23 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner states that service has been
effected, but the service report is awaited. Thus, office to list with

report on service after one week.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 24 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner states that service of notice has
been effected, but the report is awaited. Office shall list the matter

with service report.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 25 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner states that service has already
been effected, but the service report is awaited. Thus, office is

directed to list the matter with service report after one week.

CHIEF JUSTICE (ACTING)

S.Rynjah



Cont.Cas(C). No. 22 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner states that service has been
effected, but the service report is awaited. Thus, office to list with

report on service after one week.

CHIEF JUSTICE (ACTING)

S.Rynjah



Crl.Petn. No. 17 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for and is granted one
week’s time to file affidavit regarding service of notice on respondent

No.1. List on 17-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Crl.Petn. No. 18 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for and is granted one
week’s time to file affidavit regarding service of notice on respondent

No.1. List on 17-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



Crl.Petn. No. 24 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for the petitioner states that learned Sr.
counsel engaged to argue the matter is in personal difficulty today.

Therefore, on his request, the matter is adjourned to 16-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



RFA. No. 1 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for the parties pray for and are granted

further 2(two) weeks’ time to settle the matter out of Court.

List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(Crl). No. 13 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr. R. Kar, learned counsel for petitioner states that he is not
keeping well today. On his request, let the matter be listed after one

week on 16-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) . No. 52 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel on record, Mr. S.Dey, prays for and is
granted time till Tuesday, on the ground that he has not received

instructions. List on 14-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 311 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for and is granted one
week’s time to supply additional copy of the petition to learned

counsel for State, for seeking instruction from all the departments.

List on 16-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 71 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for the parties state that the pleadings of this
case are completed. However, on request by learned counsel for the

petitioners, the matter is adjourned for one week. List on 20-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 87 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Ms. S. Bhattacharjee, learned counsel for petitioner states
that since the grievance of the petitioner has already been
addressed and redressed, therefore, the writ petition has been

rendered infructuous.

Hence, the petition is dismissed as infructuous.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 93 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr. R.Majaw, learned counsel, prays for adjournment on the
ground that Mr. HL Shangreiso, learned counsel engaged to argue

the matter is out of station. List on 16-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 113 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for and is granted 2(two)

weeks’ time to file additional affidavit. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C) No. 161 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for and is granted 10(ten)
days’ time on the ground that learned counsel engaged to argue the

matter comes from Guwahati. List on 20-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 189 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondent No.1 prays for and is granted
further 2(two) weeks’ time to file affidavit-in-opposition. List on 24-10-

2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No.201 of 2014
WP(C) No. 202 of 2014
WP(C) No. 203 of 2014
WP(C) No. 204 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr. SC Shyam, learned Sr. counsel, prays for and is granted
further 2(two) weeks’ time as a last opportunity to seek instruction in
terms of the earlier order, failing which, the Court may consider to
accept the prayer of learned Sr. counsel for the petitioner for making

the interim order absolute.

Interim order will continue till the next date of listing. List on

16-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah






W.P(C). No. 219 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned State counsel prays for tagging of this matter with
WP(C) No. 41/2014 and WP(C) No. 42/2014. He also prays for and
is granted further 2(two) weeks’ time to file counter affidavit. List on

24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 236 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for adjournment on the
ground that learned counsel engaged to argue the matter is in-

disposed today. List on 16-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 246 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondents No. 1, 2 and 3 prays for and

is granted 2(two) weeks’ time to file counter affidavit.

Learned counsel for private respondent however, states that

she has already filed her affidavit-in-opposition. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 254 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for petitioner prays for and is granted
adjournment on the ground that conducting counsel is in personal

difficulty today. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 266 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned State counsel submits that he has received
instruction to file affidavit-in-opposition. Thus, he prays for and is

granted 2(two) weeks’ time. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



WP(C). No. 298 of 2013

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Mr. D.Thaimei, learned counsel for petitioner states that
learned counsel on record is on sanctioned leave. Thus, list this

matter after the leave period is over.

CHIEF JUSTICE (ACTING)

S.Rynjah



W.P(C). No. 304 of 2014

BEFORE
THE HON’BLE MR JUSTICE UMA NATH SINGH
CHIEF JUSTICE (ACTING)

8.10.2014

Learned counsel for respondents No. 1 to 4, Ms. NG Shylla,
prays for and is granted further 2(two) weeks’ time to file affidavit-in-

opposition.

Mr. SP Das, learned counsel for private respondent may also

file affidavit within decent time. List on 24-10-2014.

CHIEF JUSTICE (ACTING)

S.Rynjah



